A

- IN THE CENTRAL ADMINISTRATIVE TRISUNAL, JAIPUR BENCH, JAIDUK,

- 0.A.N>,112/94 . Dt, of opler : 13.5.1994
- B.M.Mzena : Applicant
Vs,
" Union of Iniia & Ors, : Respenients
‘Applicant present in person
Mr,S.C.Parohit : Counsal for resoonients

CORAM:
Hon'ble Mr.Gopal Krishn®, Mzmber(Juil)
Hon'ble Mr,0,P.Sharma, Member (Adm.)

PER HON'BLE MR.GOPAL KFISHNA, MEMBER(JUDL.)

Applicant Brij Mohdn 121 Meena, has filed thls @rplica-
tion unier Svec.l‘:" of the Aministrative Tribanals Aect, 1925,
e challenging the order Annx.A-1 dated 23,2,94 by which he was
transferred from Jaipur to Alwar on the post of Sr.Cection

Officer (Accounts) in the office of <he Dy.CE(Z) Alwar,

2. We hiave heérd the applicant anl the counsel for the
 res pondents. The impugned order trznsferring the applicant to
Alwar has been cancelled vide orler d42ted 21.3.94, which has
b‘v-:»en produced by the le@rned counsel for the responients ani
tidken on\ record, The aopplicant Accepts this pogition., Hie

girevance now does not snhsist, The O,A. i hereby dismisced

‘ Wif'h no order as to costs,
(\ Cf’b{/ﬁ_ﬁ(
(0. P, Charmb ) ' (Gopal Kfishna)

Member (A) . * Member (J) .



